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Anti-labour practices by T.F.A,

31. SHRI HARKISHAN SINGH
SURJEET: Will the Minister ot
COMMERCE be pleased to state:

(a) whether Government are aware
that the Trade Fair Authority of
India is indulging in anti-labour
practices by refusing settlement of
staff problems; and

(b) if so, what steps have been
taken by Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN): (a) No such specific cases
have been reported.

(b) Does not arise.

Diversion of Funds by T.FAL

32. SHRI HARKISHAN SINGH
SURJEET: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government  are
aware that the Trade Fair Authority
of India is ignoring all the aims and
objects for which it was constituted;

(b) whether Government  are
also aware that the funds allotted to
the Authority are being diverted for
other purposes; and

(¢) if so, what steps have been
taken by Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

(SHRI KHURSHED ALAM
KHAN): (a) and (b) As far as
Government are aware the Trade
Fair Authority of India is mneither

ignoring the aims and objects  for
which it was constituted, nor the
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funds allotted to the Authority are
being diverted for other purposes.

(¢) Does not arise,

Take over of the New Jhangir
Vakil Mill in Gujarat

33. SHRI HARKISHAN SINGH
SURJEET: Will the Minister of
COMMERCE be pleased to state:

(a) what steps have been taken
for the take-over of the New Jahan-
gir Vakil Mills in Gujarat after the
categorical assurance made by him
in Parliament in July, 1980; and

(b) whether Government are aware
that the wages of the workers have
not been paid since the mill remain
closed: if so, what action is proposed
to be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) and (b). The managemest of
the New Jahangir Vakil Mills Ltd.
Bhavnagar had filed a Special Civil
Application in the High Court of
Gujarat against any action to be
taken by the Government consg-
quent on the recommendations of
the Investigation Committee set up
under Section 15 of the Industrieg
(D&R) Act, 1951, The Gujarat High
Court had ordered that in the event
of Governments taking any action
under section 16 or 18 of the Act, the
orders issued should not be executed
for a period of 10 days after com-
munication of the orders to the peti-
tioner, Government had sought a
review of these orders but the re-
view application did not succeed. It
has been brought to the notice of
Government that workers have not
been paid wages since the mill is
closed. The matter is under con-
sideration,

Shorifall in the Import of Newsprint

34. SHRI SYED SHAHABUDDIN:
SHRI DHARAMCHAND JAIN:

Will the Minister of COMMERCE
be pleased to state:



